5 Oral Answers

Not only construction works, but evén
reutine works are also given to the
private contractors,

DR. RAJA RAMANNA. 1 don't
think there is anything wrong in giv-
v ing these to the private contractors,

if the work can be done fast and

ieaply as long as security is pro-
-~ ]y looked after.

National River Authority to clean UP
river waters

*362. DR. NARREDDY THULASI
REDDY: Will the Minister of ENVI.
RONMENT AND FORESTS be pleas-
ed to state:

(a) whether Government are con-
templating any proposal to constitute
a National River Authority to elean
up river water all over the country;

»

(b) if so, the details thereof; and
(c) if not, the reasong therefor?

THE MINISTER OF ENVIRON-
MENT AND FORESTs (SHRI NILA-
MANI ROUTRAY): (a) A concept
paper , for a Natjonal River Action
Plan hag been prepared, -

(b) The Plan broadly outlines the
qvarious components such as scope,
functions, organisationtal framework,
modnlities of implementation, etec.

{c) Does not arise,

. DR. NARREDDY THULASI RED-
DY: The water in most of the Indian
:ivers is contaminated. It is not
s.itable for drinking purposes. The
sflora and fauna, especially fish, are
decreasing gradually, The main rea-
con for this ijs the industrial effuent
releated into the rivers, 8o, T would
»ike to know from the hon. Minister
whether the Government is prepared
to close the indusiries on the river
banks which release pollutant efflu-
ents and disagree to the setting up
of effluent treatment plants.

SHRI SURESH XALMADI. Sir,
again Mrs. Maneka Gandhi is miss-
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ing. Continuously she is not here
during the Question Hour,

MR. CHAIRMAN: The Cabinet M?
nister is here. (Interruptions) This
is not important. Let us proceed
with the work,

o TAIFT 4T ; Tz fafiawet
g Q%‘HCWIETW g% fag grSy

Forr €. .. (swEan)
st gty ¢ wig A AT w9
rfaa ., . (e a)
SHRI NILAMANI ROUTRAY:

There is ng doubt that the_se indus-
tries. .. !

SHRIMATI JAYANTHI NATAEKA-
JAN: Let the Prime ‘ Minister tgl‘,
us—. (Interruptions)

SHRI NILAMANI ROUTRAY:
There is -no doubt that these mdust-
ries are polluting.. :

BT WATHT qrugy : ¥ mﬁaar
#4% 74f ol Tgra WAl N amied

.(suaerm)
sitawmafd: @ &7 gyAr
saty Afqe . . . (camaw)

B0 WAIHT QMg ¢ Faq -
FO0 [ F oy it g1 (saaum)

1 memfa: Al TEgd
f Wfmr g § 91 g9 IEAT
g fo QA &1 glar o¥d &g D
&1 welr off IR Dard 1 a7 FfaAe
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=t gaaeita fag  sgaafemr s
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# o9 @91 {3 geargvane fafeed)
F 7% faam awst wWh N few
g o 19 fawrm #fafie  fufieex
% qa § W oSA . (cwmme)

€N wamfa ¢ Mawmla e
ey ffge fafver & £4) &
W wfawe  fafeeer waw & @
g L. (mAme)
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SHRI SURESH KALMADI: Can the
Minister answer the questions which
relate to hter. (Interruptions) Ti)s is
a disrespect to Parliament, After ro-
peatedly raising it in Parliament, she

hag not come to the House, (Inter-
ruptions)
?, WABIY Qo8 ECIES

W@ ¥ fom oy g0 whiwr =Y
gt At € ¢ (swmum)

st Atw g eodlanw 3
F faw a) £ dfsm a3
F fag 7§t .. (saxam)

Y mawfa : gy, foear
8 atfae faul & 9 Wwid ox
JQI HT qTH) F6 7@ Q-
(saaum) R CRIG))
AT A12 F BYRY, 2y TEET 9IFY
g AR AT ¥ afi g =faw .
(=a2amm)

SHRI NILAMANI ROUTRAY No
doubt there are eertain 1rregula11t1e'§

_ st gEE fags™
ot awmfa .tn' zrg,: qate
g gTEmmTEE 93§, gawt
FA9 QA 1. (wFEw)

T Y, WAIHT qreSy ¥

staqmfa : § Cx ara faoxa
W F17, f5 T as sfare fafsz
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ghwT ¥ W qer 96§ @ar
% MaT gfg Feaerd wd g
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3lo H.AX #gHT A* !

SHRI SURESH KALMADI; *

Tro T AMW! Olgq *

DR. G. VIJAYA MOHAN REDDY: *

SHRIMATI MARGARET ALVA:*
30 AT qUER K

_ sitgamfa:  ATE w0 mA

# faawiar =&t g fa # feut

9 & W W E 1 3™ amE

femuear wdf & ?

SHRI YASHWANT SINHA: We are
raising questions which are of tre~
mendous public importance. Let it
not be wasted like this. We have
wasted a lot of time in this House. It
ig totally (Interruptions) ., Mr.
Jagesh Desai, you are a sehior Mem-
ber, don’t do it. You cannot waste
Question Hour like this. This cannot
be allowed.

ot T AW Jgg *

ofi gwmfa @ am w 6w
fafaczs w@ 7 3, AT 3, 6L

T mETq I R B

SHRI VISHWANATH PRATAP !
SINGH: Sir, the Cabinet Minister is
entitled to answer all the questions of
his Department.

SHRI SURESH KALMADI: ¥

SHRI A. G. KULKARNI: This is
not proper; to identify one Minister
and to criticise is also not proper. You ™
have to control the House. You said
ithat the Cabinet Minister is quite
enough to reply to the questions. I
am very sorry that a lady Minister is
being unnecessarily harassed., (Inter-
ruptions) ..

MR. CHAIRMAN: I have already
said, nothing is going on record.
Anything being spoken without wmy
permission will not go on record,

*Not recorded.
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SHRI DIPEN GHOSH: Mr. Chair-
man, Sir, there is a rule and pro-
cedure of the House. A Cabinet
Minister is entifled to answer ques-
tions of his Department.

MR. CHAIRMAN: I have said it.

SHRI DIPEN GHOSH: You con-
Jol the House... (Interruptions)...
We have a right to hear the Minister

(Interruptions)

SHRI A, G. KULKARNI: k is your
duty to protect the Member...( Inter.
ruptions).

sitgavafa . 1 W ST T
& W ved  &r wg feul & fu
¢ TWRE g1 1T W g A facga
Tl gy g fa Ffaqe
fmavee A {59y & «ww ...

He can reply to all the questions
relating to his Department. 'The
question is whether the Minister of
State should be there; this has never
arisen. I have a ministerial ex-
perience of about 20 years and I know
the procedure. The procedure is
absolutely clear. If you have any
special liking or anything . but
please for God’s sake don’t disturb
the Question Hour., Let us proceed
with such an important question on
poltution of rivers. Let us take that

(Interruptions) I want 1o
make it very clear that the Minister
of State need not be present. That is
clear. 'The law is clear. "The rules
are clear and the experience is there,

Interruptions) gy 54 faaT g a9
AT @ &) fafeee o) sFme |
awal & W fafrex aie =&z *
agal § 1 90 ¥ i fRaga @
78 & 1 ¢Ey ary wW 93 E) A )
zqg grgm & IS @ AE @

fs fa a@ & deq agdy X
g¥q Arar fmar anga

SHRI NILAMANI ROUTRAY: Sir,
there is no doubt that certain indus-
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iries on the banks of rivers are great-
ly poluting the river waters and for
that, the hon. Member has suggested
we should close down all these indus-
tries. That will not be possible.
Instead of closing them down  we are
trying to control the discharges from
the various industries and for that, we
have also taken various steps. (Infer-
ruptions).

gz 4% [Himeez
at Ggd |

SHRI NILAMANI ROUTRAY: The
steps taken by the Government to
control pollution include the fol-
lowing: —

(i) Emission standards have been
prescribed;

(ii) Air and water quality
standards have been evolved; (In-
terruptions).

SHRI JAGESH DESALI: It is already
there in the statement, Why take
unnecessarily the time of the House?
(Interruptions),

SHR] NILAMANI ROUTRAY. A
network of 160 big works and 400
water quality monitoring stations
have been set up. National stand-
grds for the exhaust from automobiles
have been laid down. Air pollution
control areas have been notified. En-
vironmental guidelines have been
evolved for setting up industries.

MR. CHAIRMAN: You talk only
about rivers. Water pollution and air
pollution, we can leave for the time
being. (Interruptions) The question ig
about rivers.

SHRI NILAMANI ROUTRAY: Sir,
instead of closing down industries, we
are doing our best by calling upon
the industries to control the discharge
into the water and for that they have
been asked to set up pollution treat-
ment centres. :
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DR. NARREDDY THULASI RED-
DY. Sir (it is said that the green cover
in Krishna river basin is much be-
low the desired level of 33.3 per cent.
‘What measure the Government is
contemplating fo rectify this?

SHRI NILAMANI ROUTRAY: Sir,
there is a proposal for a National
River Action Scheme and in that the
Krishna river also comes in so far as
pollution from that river is concerned
and about the green belt that has to
be preserved. So when we take up
this action plan, we will take into
“consideration all the major rivers of
India.

SHRI A. G, KULKARNI: Sir, when
the Minister referg to the Krishna river
particularly myself, when Mr. Ansari
was the Minister of Environment and
_Forests, I had complained that a co-
operative sugar factory at Sanglj 18
‘letting in the wastes. There is a dis-
tillery which discharges wastes in
the Krishna river. Because of that,
‘there are a large number of deaths
‘among the children because of jaun-
dice. When I complained, a team was
sent from here. Ultimately,-I do not
want to allege anything A team was
sent. The State Government made
enquiries. The reports are there.
Municipal records are there. How
many deathg took place because of the
pollution, in and out of rainy season,
of the Krishna river, which is the anly
water source there, by the distil-
laries? Through you I would also like
to tel] the Prime Minister. Because
political pressure is built up, the Gov-
ernment cannot take any action. I
want to know whether you will assure
me that uaction will be taken and the
lives of children will be saved by
preventing the  pollution of the
Krishna,

SHRI NILAMANI ROUTRAY: I
was not aware of all these problems.
Bince an hon. Member of the status of
Mr. Kulkarni has raised the point in
this ‘House, I would certainly discuss
the matter with him, I would take
details and let him know whatever is
possible of being done.
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st qquaa fasy . quref
qIRY W1 AEl W@ IR AL
AT RE@-t@ ¥ g - qElgT FaAl
FIWRTT Waqde ol Ifzal =
¥er ¥ & #yr  walel T30
Sa @ & el g, sl ofaied
F TZT IS &iIT é T Tl 63

§gw AR ¥ & F@H &

SleqwR g7 § | S fga wadde

F oM@l & ... (sw@amw)
ot gwafa: 0 m% wr, a
BT Qg 7 Fqw o gL |
Both you and Mr. Ghosh'can go to
the lobby. Do not disturb Mr,

Chaturanan Mlshla

_ SHRI CHATURANAN MISHRA: I
do not know how the Opposition is
moving from Maneka to Morarji.

SHRI A. G. KULKARNI: He is
abusing me. What can I do?

MR, CHAIRMAN: But how did
Morarji come in?

SHRI A. G. KULKARNI: There
was a fight between Indira Gandhi
and Morarji, That is where we stand.

MR. CHAIRMAN: I do not know.
I WA & TG § W AWM F
FNE | Rlg Fwmq  afg

st Aguan faer . mend wdi,
F gz Wl a1 fH St a@ wO@
AT & AW IgE@  H O§
#H arqige A &7 f9% w3 w@oar
fr areRT dd) FINE - wEde
& #AsT § it arfzatidl & @d
ﬁ I g ‘
s mwrafw 5 gz Al AT
ﬂ fear & 3

.5 shagomR faw: . @y R
a1 AT S| ® ﬁ:raf,r-,qw?sr’r
C1 S
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stgamfa 47 A 59 FGLAT
f¥9  #i 4wl F 99T G adf
357 FifeT |

{ ot AguwA faw 0 Hy AT
a“ﬁf AT HE & T wFq dr e
g 3i%q 59 o ?
. A1 g iarif
g W
T

a2

;g BT QT HTLETHT
AAGT FAT H NiEqwT HT
sa%; 98 wfqg ?

toagama Rya o w1l gdi 9%
%mq Q31T ar; ar q,re:ar?r ¥ m
WTETAl L 7§ %r aqr feafy #
BATY A&t WHEW AT AT aﬁﬁ
Fraq fr =n A o9 atkaifadi
AT A Tid T 1 difas 9fusTe
g AR & wr AT add

SHRI NILAMANI ROUTRAY: Sir,
from a general question, a particular
question is raised.

MR. CHAIRMAN: This is included.
Drinking waler is an important thing.
Damodar Vailey is important. Indus-
iries are there. And he is keen that
Adivasis should get clear drinking
water. There is nothing wrong with
this supplementary.

SHRI NILAMANI ROUTRAY: So
far gs the Damodar river ig concerned,
we are aware of the fact that indus-
tries . and coal-mines are greatly
polluting its water, For that some-
thing hag to be done, The question
today is about a national concept
paper and on how to control all tnese
rivers ... (Interruptions).

SHRI CHATURANAN MISHRA: I
do not want ‘all these rivers’, My
question is specific. What is going fo
do for the Damodar river?

sy g ¢ ATT 9T 9 F¥
F i DFRwm
SHRI CHATURANAN MISHRA:

He says something has to be done.
Where am I to go?
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MR. CHAIRMAN: He will let you
know.

SHRI CHATURANAN MISHRA:
My question is specific whether he is
going to look into the matter or not.

MR, CHAIRMAN: He wil] look into
the matter.

SHRI NILAMANTI ROUTRAY:
We are, therefore, comtemplating to
have a Central authority and in that,
Damodar river is in our view and we
will certainly take that into consi-
deration,

SHRI CHATURANAN MISHRA.:
By what time?

MR. CHAIRMAN: As early as pos-
sible,

SHRIMATI MARGARET ALVA:
Sir, the real problem arises because
the licencing authority for these in-
dustries is one, the implementing
authority of the guidelines issued by
the Ministry of Environment is an-
other and, in between (these rivers
flow through areas which are con-
trolled by various State Govern-
ments. The whole problem is multi-
plicity of authorities and Ministries
which  contro] the whole question.
I would, therefore, like to ask the
hon. Minister in what way he wou'd
be able to ensure greater co-ordina-
tion these varioug agencies themselves
because he says that there is no
national authority under his consi-
deration immediately. T want to know
what. the alternative is for co- -ordi-
nation and completition among these
various agencies in controlling the
pollution existing in the rivers -of the

country.

SHRI NILAMANI ROUTRAY:
Sir, this concept paper for National
River Authority aims at what exactly
ihe hon. Member has put in detail.
We know that there are several
rivers in India. Major rivers have
been .14 which are pollutlng at vari-

cus stretches.
. (Interruptions) ...
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SHRIMATI MARGARET ALVA:
Sir, the rivers are not polluting. The
rivers are being polluted.

SHRI NILAMAN]I RAUTRAY:
The discharge from industries and
other things are also polluting the
rivers. A Centra] Authority is abso-
lutely necessary to take care of these
rivers and to chalk out a programme
for that and that also is under our
active consideration. For that, money
is also required and we are looking
up to the Planning Commission =
see to it if our ideas can be transla-
ted into action in controlling this
pollution.

SHRI SARADA MOHANTY: Sir, I
want to know what the progress of
Ganga Action Plan is so far.

SHRI NILAMANT ROUTRAY:
Sir, under the Ganga Action Plan, 262
schemes are under execution. Out of
these 262 schemes, in Bihar it is 35,
in West Bengal it is 110 and in Uttar
Pradesh it is 107. For all these sche-
mes there is an allocation of Rs. 284

crores.

Out of these 262 projects, 152 have
been completed and others are under

way.

S sdtw KAt wa o el
wdaw, T AY Ay ¥ @ for
3 waxl AU fegw@r 99 w@l E
ST Tl w1 AT & AT SAl
qr fRad % @@ (O 9 ST g,
gt #T wwal w1 98 WA & fau
Wt A srEAEr Fr ST W R
ST S magl AmAT AT AT
g, a7 T g AT A are{rfm
¥ Ay T FOAT 4T HAT @I |

oft g aAA s o T T oag7
A g W awd

st gwmafs @ ST S, 5T
I i G A G s ) L

oY aguAn fosy AW w6 9T
gr &) T amdl
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#Y giwsna fag wggatfan .
7% @iffe WAl & G § i oaar
FAt AGr W0 & awdh 0 gl
e g grawdil

Wl gawaa fasy :  ¥few oy
AT ATE #ET /. . L (FWIIA)

o meEw g awwd ;o gan
§ @ 5%E g oaadl g

S 95037 fasy ;T g owg
g axdi & FH AT WAZ BV BT
T v wlad & fAaww E

stawiafy : a3 3z ®wifse
His question is very simple, There is
already a plan under operation for
cleaning the Ganga. There is an
authority for that purpose, Will that
authority come under this authority
or will it remain separate? '

5 AW AQW@ qGC o =,
AU wFiw 4y g fw SgAT A4 @)
T F fRaT & ¢ #17 3@d e
FT A% #9AT W) u¥ afeeiag

é'r

MR. CHAIRMAN: The Ganga
cleaning process does not] include
cleaning the Jamuna because it is the
main tributary of the Ganga.

SHRI NILAMANI ROUTRAY: As
I understand the honourable Member,
he wants to know whether the Jamu-
na is also included in the Ganga
Action Plan. So far it is not included.
But it is the intention of the Ganga
Authority {o include the Jamuna
river also because cleanigg of fhe
Ganga is not possible without clean=
ing the Jamuna. And then, it also
depends upon funds.

Natienal Sporis Policy

“363. SHRI S. S. AHLUWALIA.:
Will the PRIME MINISTER be pleas-
ed to state:

~



